IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

CVIL APPEAL NO 7376 OF 2011
(@ SPECI AL LEAVE PETI TI ON( C) NO. 5550 OF 2011)

VI VEK KASHI NATH PATI L APPELLANT
VERSUS
RAJENDRASI NG KHUSHALSI NG MAHENDRA( SI KH) RESPONDENT
ORDER

Leave granted.
We have heard | earned counsel for the parties.

In our view, the H gh Court was not justified in
reversing the findings of the courts below. Consequently, the
I mpugned judgment of the Hi gh Court i1s set aside. The tenant,
who is respondent herein, is given one year tine to vacate the
prem ses on filing usual undertaking in the Registry of this
Court within four weeks from today.

The G vil Appeal is disposed of accordingly.

................... J.
( DALVEER BHANDARI )

................... J.
( SWATANTER KUVAR)
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